dige FT 2 15 we will review the RRBs. The Group G poste are filled by the BRBz, and it has to
decide how to fill it up. The Sixth Pay Commission has said that there will be no Group D posts and
the exigting Group D posts will be merged with the Group C. So, we have to examine all this and then

we will come back.
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SHRI E. AHAMMED: Mr. Chairman, Sir, we have the entire backlog of the Railway. The zonal
backlog has not been collected. But, if the hon. Member would like to have it, we will collect that.

Vacant posts in Railways

#102. SHRI TAPAN KUMAR SEN:TT
SHRI MOHAMMED AMIN:
Will the Minister of RAILWAYS be pleased to state:

(a) the sanctioned manpower inthe Indian Rallways, category-wise;

(b) the number of vacant posts against the sanctioned manpower ;

(c) the time-bound action plan to fill up the vacant posts;

(d) the number of contract workers in Railways both skilled and unskilled; and
(e) the steps taken to regularize the contract employees in perennial services?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRIE. AHAMMAD) : (&) to (&)
A Staterment is laid on the Table of the Sabha.

Statermnent

(a) and (b) The sanctioned strength and vacancies cn Indian Railways, category-wise as on
31.3.2008 is @s under: -

Categary Sanctioned strength Vacancies
A& B 17680 1649
C 1020078 112566
D 520208 58329
ToTAL ¢ iSielolvleti] 172444

(c) Any large organization like the Railways will have certain vacancies at any paint of time.
Ariging and filling up of vacandes ig a continuous process. Vacancies arise due to normal retirement,
voluntary retirements, deathe, promotions or creafion of poste etc. Vacancies are filled in primarily

through open market recruitment, promations ete.

T1The guestion was actually asked on the floor of the House by Shri Tapan Kumar Sen



() and (&) Indian Railways are not directly connected with the number of persons engaged by

the contractars. Therefore, such figures are not maintained in Railways.

SHRI TAPAN KUMAR SEN: Mr. Chairman, Sir, through you, | want to ask a specific gquestion.
My first supplementary is this. The deliberations on the Railway Budget were completed in this House
yesterday. In this Budget, the hon. Railway Minister hag taken up a very ambitious programme of
expansion. In her Budget Speech, the hon. Minister has =aid about introduction of &7 new traing, 27
extension of service and doubling of frequencies of 13 trains. Besides that, there is a big expansion
programme in the suburban and Metro railways, which requires augmentation of manpower. In thig
context, the written answer of the hon. Rallway Minister shows an alarming figure of 1,72,444
vacancies against the sanctioned strength, as on 31t March, 2008. Sir, my question ig, the kind of
ambitious projects for expansion that have been taken up warrants an increase in the sanctioned
sfrength also. But, the fact remains that in many of these categories, | can particularly refer to Group
D, the sancticned strength has been reviewed downwards, meaning thereby abkolishing a part of the
sanctioned posts. So, my first supplementary is whether this abdlition in posts will be scrapped. In

the case of Group D, this figure has come down from &,00,000 to 5,229,000,
MR. CHAIRMAN: Please put your question.

SHRI TARPAN KUMAR SEN: Sir, lam coming to my question. This gives rise to the question. Part
(&) of my supplementary is, whether the hon. Minister will review the sancticned strength in view of
the big ambitious projects taken up by the Railways. | would also like the hon. Minister to assure the

House a concrete timeframe by which time these 1,72,444 vacancies will be filled up.

SHRI E. AHAMMED: Mr. Chairman, Sir, so far, the palicy being followed by the Railways is,
whenever vacancies arise, it will have to be filled up. Therefore, whatever the hon. Member has now
mentioned with respect to the sanctioned strength which has not been filled up will be taken into
account. | would also like to mention that so far as the Railway is concerned, in view of the congtant
inputs of the technology and the changing traflic pattern, the Railways have been carrying out its duty
to identity its activities and also making sufficient strength by way of manpower available for running

new and expanded activities.
MR. CHAIBMAN: Second supplementary, please.

SHRI TAPAN KUMAR SEN: Sir, my first supplementary guestion earlier was whether the
sanctioned pasition was reviged downwards ; it has not been replied and | seek your protection. What
is the use of asking another guestion if & concrete reply does not come? | had specifically asked
whether the sanctioned Group-D poste are reviged downwards. | may be wrang. Whatever | got is

from the railway-papers !

KUMARI MAMATA BANERJEE: Sir, whatever he iz asking, my colleague, Shri Ahammedj has
already replied that guestion; it ig a continuous process. | have mentioned already that there are

problems with the BRBs. After the examinations for the posts, interview has been called. ..



SHREI TAPAN KUMAR SEM: That is not my guestion, Madam.

MR. CHAIRMAN: Mr. Sen, please listen. ... nterruptions ... Please resume your place and let

the answer be given.
KUMARI MAMATA BANERJEE: If you intervene, how am | gaing to reply ?

SHRI TAPAN KUMAR SEM: | would like to know whether the sanclioned poets have been

decregsed.

KUMARI MAMATA BANERJEE: Whatever sanctioned posts are needed for the Railways, what

we need today is very much there. Are you satisfied?
SHRITAPAN KUMAR SEN: | am sorry, lam not, because it is not replied.
MR. CHAIBMAN: The second supplementary please.

SHRI TAPAN KUMAR SEN: Well, the prablem is that when a question is asked to get reply, the

reply comes the other way ! It is unfortunate.
MR. CHAIBMAN: The reply has been given and ask the second supplementary guestion.

SHRI TARPAN KUMAR SEN: Anyway, it is for you to judge whether the reply has been given or

nat.

My second supplementary guestion is: In (b)) and (&), it is replied that the Indian Railways are
not directly connected with the number of persong engaged by the contractors, therefore, such
figures are nat maintained by the Railways. As per the law of the land, which still exists and which still
could not be changed despite all efforts, the Contract Labourer (Regu\aﬂon and Abolmon) Act, 1970,
pute an obligation on the principal employer to keep track of the contract labourers deployed by
them. Becauge, that Act wants the principal employer to see ta it that all the law of the land are made
applicable to the contract workers. For that, they need to keep the track On this position, your
staterment that you do not keep such figures clearly shows that as a principal employer it is & failure in

discharging that statutory obligation towards the contract workers.

| would like to know whether the han. Railway Minister will consider this agpect of obligation
under the Contract Labourer (Regulation and Abalition) Act, 1970, as & principal emplayer of
Railways, would start keeping track of the figures. Q§ﬁ Fﬁ%ﬁmﬂ, QSITPJT\ But, at least, henceforth,

would an essurance be given?

SHRI E. AHAMMED: Mr. Chairman, Sir, | emphatically say that it is not an obligation on the
Railways to keep the list of contract labourers. | would like to bring to the notice of the hon. Member
g judgment paszed by the han. Supreme Court dated 10.4.2006, which has taken away the right of
the party to be Included in the permanent job. | would just qucte the Supreme Court order: " High
Courts, acting under article 224 of the Congtitution of India should not ordinarily issue directions to

ahsork them, regularisation or permanent continuation in terme of the Congtitution scheme. A total



embargo on the casual temporary employees is not possible given the exigencies of administration.”

Sir, it is the most important thing.
SHRI TAPAN KUMAR SEN: Sir, | had asked. ... (dnterruptions ).

MR. CHAIRMAN: Pleage listen ta the answer. ...(Interryptions )... | am afraid, this is not going

to help matters. ... (Interruptions ... Let the Minister complete the answer. ... (Interruotions ). ..
SHRIE. AHAMMED ! Sir, the hon. Supreme Court has given this judgment.
MR. CHAIRMAN: Let the answer be completed. ... (dnterryotions )... Please do not interrupt.

SHRI E. AHAMMED: | quote the Supreme Court judgment: "There is no fundamental right in
thcee who have been employed on daily wages or temporarily ar on contractual basis to claim that

they have a right to be absorbed in service. As long as they have noright ...

MR. CHAIRMAN: Please sit down. ... (Interruotions )... We cannct have a wider debate on this.

Please resume your places.
SHRI TAPAN KUMAR SEN: | seek your protecticn, Sir. ... (Interruotions ...

MR. CHAIRMAN: You asked a supplementary question... (Interruptions)... Mr. Vijayaraghavan,
please do not interrupt. | am afraid, this is happening much too frequently. ... dnterruotions )... Just
one minute. ...{nterruptions ... Just one minute, please. ...(lnterruotions)... W@ HAE IERY
LT, ST ST EG) SEY LHGETH).. Let the hon. Minister clarify the position.
...(Interruptions )... Please resume your place. ...(Interuptions)... Please resume your place.
L (interruptions ). | will be compelled to invoke the rules if you keep interrupting in this manner.
.. (Interruptions )... Please do not argue with the Chair, ...(0nterruotions ... Please do not argue

with the Chair. ...(Interruptions )... Please go ahead.

KUMARI MAMATA BANERJEE: Siry | appreciate my colleague, Mr. Ahammed for whatever he
quoted becalize he has quoted some law. He quoted the legal position and that is why he gave the
reply from & legal point of view. ...(Interryotions)... Yes, in aur country there are so many
contractors and contractual labour also. They should tell me which are the Governments that are not
giving contractual work to the contractars. Even | will appreciate their Governments, wherever they
are in power, if they tell me why they have given work ta the contractors. They started the contractual
labour. Sir, it is not that we started the contractual labour. It s the freedom of the people. There are
some businessmen, there are some contractors, and they can depute their people. Why should the
Department take responsibility for that ? It is their responsibility. Whatever is within the jurisdiction of
the Rallwayz, to that extent, we will give full protection to our railway employees. But we cannot take
responsibility  for  the contractual labour  because this is not  within our jurisdiction.

...(Interruptions ). ..
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KUMARI MAMATA BAMERJEE: Sir, wa did not hava euch typa of information, | will gwa wou

antira datail and if you hava any information you can eand it to ma aleo, ... (MEeruoEas L.
sfterA T . R, B S AT S A E T g 2 T T (=)

MF. CHAIRMAN: Plases, .. (terruptons ). Flagea, ... tewuptons ). Would you plaaea
allow tha eupplamantary quaetion to ba sekad ¥ ...k erupians b | am afraid, ... oteraotions ).
Fhaea go shaad, ... waruotions ... Mo, faaea, ... (Mtevumions)...
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SHRI RAMA CHANDRA KHUNTA: Sir, what | would epacifically lika to know from tha hon,
Minigtar ie thie. Sir, wa hava tha law of tha [and for 3 par cant raearvation for phyeically handicappad
and dieablad pareone. | would like o know whathar thaea poetE hava baan fillad up and phaeically

handicappad and dieablad pareone hava got amploymant, Aleo, e ita fact thatin many placae lika

TTrandiemiizn in Urdu Saipl



Crissa, Karnataka and Maharashtra where interviews have already been done, appointments are not
being effected? If so, will the Minister take approprigte steps by issuing orders where the interviews

have already been done?

KUMARI MAMATA BANERJEE: Sir, | will express my views in thig august House that there are
some problems for exams also. We appreciate our physically challenged people. We have full
sympathy for them. We will do whatever is according to law. We will do whatever is neediul but there
are some problems arising through BRE exams. Let everything be settled. We will give full
importance to the physically challenged people. This s our duty. YWe are human beings. We are

memiers of the human family. That is why it is our duty.

SHRI BIRENDRA PRASAD BAISHYA: Sir, thousands of posts are lying vacant in the NF Railway
and mozst of the posts belong to either 3rd grade ar 4th grade. Taking advantage of the vacancy the
Railway authorities of NF Railway have given appointment in the MNorth Fastern Begion without
advertisement, without any interview. Becently, Sir, | raiged the issue in the Railway Budget-2008
also. Sixty persons were appointed in NF Railway, Guwabati. | am very sorry 1o say that out of &0,
not a single person was appoeinted from Assam and seven North Eastern States. All of them, Sir,
were appointed from the Marth Indian States of our country. Out of &0, 58 were appointed from one
of the MNorth Indian States. | demanded an inguiry about the appointment in the NF Railway. The
Minister herzelf in her Budget Speech expressed that she is going to review the recruitment policy. |
want to know from our Minister what steps are going to be taken by the Railway Ministry to appoint

thousands of vacant posts lying vacant in Assam and ta give priority to the san of the soil.

KUMARI MAMATA BANERJEE: Sir, | appreciate the concern of the han. Member. So, Sir, |
appreciate the concern af the han. Member. North-East is an eight-sister State now. We love North-
Fast Frontier. Yes, Sir, we have received some complaints. Hon. Member also gave me the
complaints. We will take care of that. Again and again, | am repeating that in RRE there are some
problems. That is why in Guwahat! exams could not take place. BEven in Maharashtra and Karnataka
exams could not take place. Something happened, some geabad happened, there was some fidla
gulia. We will review the situation. Railway is the lifeline of the nation. YWe maintain the recruitment
from the rational point of view but when the problem arises we have to take care of all these things.

We will come back after revewing the position and we will send all the details to the hon. Member.
SHRI BIREMNDRA PRASAD BAISHYA: Sir, ...
MR. CHAIRMAN: Please, Mr. Baishya, resume your place.

KUMARI MAMATA BANERJEE: Priority will always be given to North Fastern States and Jammu

and Kashmir. It is always in our priarity list.
Status of rail projects in Andhra Pradesh

*103. SHRI NANDI YELLAIAH: Will the Minister of RAILWAYS be pleased to state:



